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Mr.K.S.Sharma, appearing cn bohalf of the

lelCuﬂL gUbﬂlbo that his clxent has not b:en charge

, she tad so far and hs has complet zd hlS Flrgt phase of
! 0" 1

bﬁ.‘ the tralnlng. He Further uumeJ thaL vide Annexurs:A,1
" dated 5. 2 93 his client has been LenpoxuxLly nostea
as JT0 ror field tranining. He submits that thls ordar
s implias thatl the applicant has been promoted as 3TN and
o . iz at _breéént hdlding?the past of JT0. Ho further submits
_][;ffl © that onép his client.has comploeted the first phase of

the trainihgﬁshould also be ulloucd AV pruread for

-

the szcond phase of the qulnlﬁgn :':~ -

2. Mr.V.5.6ur jar, appearing on behali’ of the o

respondents submits chat instruciivn 27 provides that,
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e . Ehe quastion whether an official who submits an appli-
cation for permisszion to sit at the examination Por
| - ‘" Yépartmantal candidates, and against whom either

, .ndisciplinary procetdings have been initiated or who
SET : :

0 o "is under suspension should be allowed to take the
‘ ;o o R . .
. examination or not has been under cunsideration for
‘ L e . soma time -past, It has now been decided in consultation
L " n ‘
- e SNy 0 s :
; - * ' 'with the Ministry of Home Afyairs,that such an official

might be aumitted to the examination evan through he
may be under suspensicn or disciplinary proceedings
might,.h{ava been, initiated againat him,.if he satisfies

all the othar'condltlons prascribed for admissign -Lpo-

C e ”%VﬂQ.:;\
such examlnutlon. Thae official can,howevar, be/yfdmotud Ja
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onl/ after the’ dlSClpllnary pPDCGGdlﬂQJ aru ovwr and:h

is comp‘etaly exonerdted".
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value, & la not at all relevaent for ﬁha uurpus e
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,truLNLDQ and LhL depaeranaJ cxamlnﬁlenq unﬂ tha

‘
training are lererent thlngs.

-3 er. Gur jar, éubmit:-thnt on 11,2.93, 'a charge shect
hed bech issued and was sent through r:gistaéed~pust. -
1l A_Rend i\ Aact2oh I;; envelope was receivud back with

) w‘_‘l ’ thé fsmérk'that'":perSGn:tu whum it is tao bo deliversd is
ngt available at homa". Once the charge sheet has been
issued tngough nol servued is a sufficlient ground for

taking acticn in a way that tho charge shset h%s
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heen served.
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- ar course 'the,‘discipiina:y proceedings can only be .
‘started aftg? the service of the charge sﬁgét but -
for uther.purposas, the issua-nce of chafﬁb.Sheet.: o
"“‘-;is Sufficiemt, UWe 60 ot find any force in the submlsvlon
made by 'Nr; Sharma , Applicant cannot gat tha ‘bare f’lt
of the case of Jankiram's case reported in AIR.ibQ%
paga‘2010. It is not a case of contemplated enquiry

-
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but a case in uwhich charoe sheet has already been

issued, _:,:f’\v (“ wy J,,.P!,‘
. ."’,‘v R . PR
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4, Next llnb of the argument is that Lhu appllcant. 0 \
cannot be sunt for traning as : - appULntmcnt
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as JT0 is & prucondltlon for training. do LULUthuVC Cea
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been cited to show thal it is nercssary Lo dopoxhﬁ'"Lufg“
pe?sun nrior seading him for training., Hencu the
cantentiono® the lsarned crounsel for che iespandants
is notvaccehtable. We do not find any force in.thq‘

contention of Mr. Gujar oot asgancen A: far asﬂ%he.

applicant is concarned,'he has completed the first
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phasc af traanng and is nuw undLr field training.
o .
Ha should be allgowed to campleto tha Lecond phage

: uralnzng.vlf he succeeds lﬂ the aGCOﬂd phaae of. _5,2,-

‘iﬁzthe trainlng th reupond"nts ohall be 1rae tu, take a

i
K ‘v. ‘\

"deClSlOﬂ on the bablS of. tha raqults of the d@partmeﬁ%al
: y ‘
' enguiry and in accordancse uxth the rules rchardlng N

his regular appointmant as JTn0, IP exoncrntdd,

he shall be entitlzu for all Consequunpial honetiits

including promotiun as J70,
Witih thas obsdrvabion, Lha G.i.is disposad
of with the direction that ths applicant should be

allowed Lo underngo the second_phase ob {xrvnxng PBortica
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to bear their ouwn custas.






